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Names & addresses of the Zones, Circles and 

Divisions of the CPWD under the P&AO is a 

voluminous information which is freely 

available in all P&AO Offices of in CPWD; 

and 

(b) No, Sir. 

APPOINTMENT   OF WIREMAN   AND 

ASSISTANT WIREMAN   IN CPWD 

5158. SHRl GAYA SINGH: Will the 

Minister of URBAN DEVELOPMENT be 

pleased to refer to the answer to Unstarred 

Question 3473 given in the Rajya Sabha on 

24th December, 1993 and state :. 

(a) what is the nomenclature of the 

Electrical Workman Permit issued by Gov-

ernments of (i) National Capital Territory of 

Delhi (ii) Haryana and (iii) Mudhya Pradesh 

for appointment to the post of Wireman and 

Assistant Wireman in CPWD   and 

(b) what is the nomenclature of the 

Electrical Supervisory Certificate of com-! 

petency issued by the Governments of (i) 

National Capital Territory of Delhi (ii) 

Haryana and (iii) Madhya Pradesh for ap-

pointment to the post of Electrician and 

Foreman in CPWD ? 

THE MINISTER OF STATE IN THE 

MINISTRY OF URBAN DEVELOPMENT 

(SHRI P. K. THUNGON) : (a) The details are 

as under : 

(i) National      Capital        Territory   of 
Delhi: Certificate  of    Competency    Class Il  
(Wireman). 

(ii) Haryana: Certificate of Competency 

under Indian Electricity Rules, 1956 for 

Wireman and Assistant Wire-man in Form-

I. 

(iii) Madhya Pradesh : Certificate of 

Competency in Part I, U and III under 

Madhya Pradesh Licensing Board (Elec-

trical)  Regulations, I960. 

(b) The details are as under : 

(i) National Capital Territory of Delhi: 

Certificate of Competency Class I for 

Electrician. 

(ii)   Haryana:   Certificate of Cofflipe-

tency issued under Rule 45 of the Indian 

Electricity Rules 1956. 

(iii) Madhya Pradesh : Certificate of 
Competency for Class I of Madhya Pradesh 

Licensing Board (Electrical) Regulations-
1960. 

Award  of arbitrators for Re-classsification 

of work-charged staff in CPWD 

5159. SHRI DAYA SINGH: Will the 

Minis'er of URBAN DEVELOPMENT be 

pleased to state : 

(a) whether it is a fact that Arbitrators 
were appointed in 1986 for reclassifica 
tion/recategorisation of work charged and 

regular transferred category staff of Cent 

ral Public Works Department (CPWD) 
with effect from 1st January ; 1973 ; 

(b) whether it is also a fact that the 

Department went in an appeal against the 
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Award    of the    Arbitrators in    the   Delhi 
High Court and the Supreme Court; 

'(c) if so, whether final orders on the Award 
have now been issued; and 

(d) if so, the dates of issue of such orders, 
the categories of staff which will benefit from 
the Award, the extent of benefit and the 
financial impact of the Award 7 

THE MINISTER OF STATE IN THE 

MINISTRY OF URBAN DEVELOPMENT 
(SHRI F. K. THUNGON) : (a) to (c) Yes, Sir. 

(d) The order implementing the Award has 

been issued on 20-12-93. The categories of 

staff which will benefit from the Award and 

the extent of benefit are as in the statement 

enclosed. [Sec below). The exact financial 

impact of the Award has not been assessed so 

far because the same will be known only if 

the pay of each worker covered by the Award 

is re-fixed and 'due and drawn' statement in 

respect of each worker is prepared.    This 
will  take   considerable  time   because     the  

workers are scattered all over the country. 

Statement 

 


